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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

OA No. 2753/o-;:.:. 

New Delhi. this the 14th dav of November.2003 

Hon'ble Shri Shanker Ra.iu. Member (J) 

Smt. Rai Bala. 
wd/o Late Sh. Mahavir Sinqh. 
R/o villaqe Jhadsa. Jal Vihar. 
Distt. Gurqaon (Harvana) 

(By Advocate: Shri Vooesh Sharma) 

1. 

Versus 

NCT of Delhi throuqh 
The Chief SecretarY • 
Govt. of NCT of Delhi. 
New Sectt .• New Delhi. 

2. The Commissioner of Police. 
Delhi Police Headquarters. 
I.P. Estate. New Delhi. 

(Bv Advocate: None) 

ORDER (ORAL) - . 

... Aoo 1 i cant 

. .. Re soon dent:::; 

c .. 
The claim of the aoolicant. beinq the leqallv 

wedded wife. for qrant of family benefits has not vet 

been disoosed of by the resoondents desoite several 

r·eminders. In this view of the matter. the O.A. is 

disoosed of with a direction to the resoondents to 

treat the oresent O.A. as representation of the 

aoolicant and to disease of the same within two months 

f' r·om the date of ~ecei1::>t of a coov of this order. In -.. 
' 

case the aoolicant i$ still aqqrieved. it is ooen for 

her to revive the present oroceedinqs in accordance 

with laiA•. A copy of this order alonq with a coov of 

the OA be sent to .. the resPondents. No costs. 
•··. 
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(Shanker Ra.iu) 
Member (J) 
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